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Order Sheet
Date - Office Notes Orders of ’Irfbunall ,
13.1.89 OV Radhakrishnan for NVK
applicant -
PVM Nambiar, SCGSC Heard. Admit.
for respondents: Respondents‘to file reply within
| o five weeks with copy to tke counsel for
the applicant who may file rejoinder if
any within three weeks thereafter with
copy to the counsel for the respondents.
List before DR(J) for completion of
pleadings on 10.3.89.
- . . Regarding interim relief prayed
for, the first respondent is directed
to call the applicant for interview/test
proposed to be held on 16.1.89 or any .
~other iate to which it méy be deferred)
~notwithstanding the fact that the
/.C ond /Vabx>~ *“ appliéant is not a lécal resident.
ﬂbﬁ%kgh Lx&“J:h Th In case the applicant is selected; the
- 8.9 orders of his regular appointment may not
<0 | be isgued till the disposal of this
\,A{,’ , application.
éao&é;yzaég _jzg? jof A copy of this order may be
m&/mwm [ CPVF handed over to the counsel for the
/5/3 drd Ry mabie S & applicante.
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CENTRAL ADMINISTRATIVE TRIBUNAL
JUDL.II SECTION

Dy.No.1592/CR/89

Counsel for the Applicant in OA No.24/89 has
filed a memo - submitting that the said OA is not pressed
and may be dismissed as 'not pressed'%

[}

The case has already been admitted and I.R.
granted on 13,1,/89. The cass is nou posted to 29.5.89
for completion of pleadings. '

~ As this is a D.B. cass thisvmemd'may be posted
before-the Bench for orders on 30.3.1989,

For orders.
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OA No, 24/89

Present: None for the applicant

Mr. Arvindakshan Proxy Counsel for Respondents
B RDER
It is seen that a Memo dated 14th March, 1989
has been filed by Mr, OV Radhakrishan, the learned

-counsel for the Applfcant stating that the DA is not

pressed and may be dismissed, Although the learned

counsel is not present, whem the matter is taken up
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today, we have no doubt that the memo has been

furnished by the learned counsel. In view of

1 [

this, the 0.A. is dismissed as not pressed,

f -

(Amitav Bénerji) (N.Vi Krishnan)

Chairman .+ Administrative Member
30.3.89., 30,3,89,
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